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Calcutta High Court at Port Blair. 
The matter has been considered. The 
work load from A and N Islands 
does not justify a permanent Bench 
at Port Blair. However, the Calcutta 
High Court has agreed to send Divi- 
sion Benches in circuit to Port Blair 
frequently. 

 
tPreviously Unstarred Question 868, 

transferred from the  2nd July,  1982. 

Cool Mining Projects 

tl202. SHRi   SADASHIV   BAGAIT- 
KAR; 

SHRI ABDUL, REHMAN 
SHEIKH; 

WiH the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that because 
of the delay in the implementation 
of the coal mining projects, the cost 
of about seven such projects have 
escalated by almost 133 per cent; 

(b) if so, what are the details in 
this regard stating the extent of delay 

tPreviously Unstarred Question 
1024, transferred from the 4th March, 
1982. 

 


